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MR. SPEAKER: Next item-Calling 
Attention motion. 
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MR. SPEAKER: If )OU insist on it, I 
have to see that it is not recorded. Ple .. e 
try to malntatin order In tbe House. 

Diplomat and his wife (C.A.) 
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MK. SPEAKER: Mr. Molahu Prasad. 
In ~ i e of my warning you are disturbing 
the House. If yO!! go on dofying the Chair, 
then I will have to perform an unpleasant 
dalY. Throughout the last session you did 
it and you are doing it again. ([nleTrup. 
(ions) 

I2 OS hr •• 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED ATTACK ON FRENCH 

COUNCIL' GENERAL AND HIS WIFB 

SHRIMATI ILA PALCHOUDHURI 
(Krishnagar): Sir, I call the attenlioo of the 
Minister of Home Affairs to the following 
matter of urgent public importance and I 
request that be may make a statemeat  there-
on :-

"The reported murderous attack on 
the French Consul General and his 
wife in Calcutta on February 8, 1970 
resuhing in the death of his wife and 
serioas injuries to tbe Consul Oeneral 
and his son." 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): Mr. Speaker, Sir 
It was with deep regret that we received the 
news of the ckstardly attack on the French 
Consul General at" Calcutta, his wife and son 
on 8·2-1970, In the course of an attempted 
burglary, resultiug in the death of the 
Consul General's wife. Both the Consul 
General and his son wbo were seriollSly 
Injured are makioa satisfl'Ciory o ~ In 
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the hospital. The Government of India 
have conveyed their regrets over the incidont 
to the French Ambassador and eondolences 
to the bereaved. 

The motive for the crime is reported to 
be burglary, and vigorous Investigation 
has been takens up by State Police. A 
suspecthas been arrested with stains of blood 
on his canvas sboes and intensive search 
for possible other assailants Is being made 
In the city and Its suburbs and the neigh-
bouring districts of West Bengal. 

The Cbief Secretary, Wost Bengal 
Government, convened a meeting of the 
reprcsontatives of tbe Consular Corps in 
Calcutta and a series of moasures to prevent 
recurrence of sucb incidents In future were 
outlined and have been implemented. In-
tensive patrolling of the area of the resl-
denees of heads of foreign missions in 
Calcutta has been introduced. Fixed armed 
pickets have been given in front of certain 
foreign Consulates and residences of beads of 
Consulates. Foot patrols have been introdu-
ced In important area.; having concentration 
of foreign establishments and the city police 
are in close contact with the foreign estab-
lishments. 

Government deplore the Inhuman attack 
on the Frencb diplomat and his family and 
are confident tbal no efforts would be spared 
by the State Covernment to bring the culprits 
to book and to create a sense of security In 
the minds of tbe members of tbe diplomatic 
corps and their families. 

MR. SPEAKER I I bave to take tbe 
seDse of tbe House on the presentation of 
tbe Railway Budg.t. Tbe Railway Minister 
bas to present tbe Railway Budget. And, 
I tblnk, he can do It at quarter past twelve 
or a lillie later as you please. Or. do you 
want to bear him during tbe lUnch bour ? 

SHRI RABl RAY (Puri) I After luncb. 

"IT "1 ~ l ~  am: If'i <it 
~ ~ t ~ ~~  arr.r ~  

tl 

MR. SPEAKER ; Do you want to take 
the whole ooc hour 7 

SHRI RANGA (Shrlkakulam) : The so-
called Railway Minister might not have had 
the cbance of reading It ·hefore. So, why 
can tbe place H on tbe Table of the House? 

MR. SPEAKER: I think we can ask bim 
to start it at 12-30 and finish it at 1-30 and 
then we all meet at 2-30. Instead of at 
2.00. We will meet at 2.30. I bop you 
agree. 

SHRI CHENGALRA Y A NAIDU 
(Chittoor): When a New Minister is Induct-
ed Into office, be must be introduced 
first. Otberwise bow can we know, Sir? 

MR. SPEAKER I That will he done. 

SHRIMATI ILA PALCHOUDURI: 
From the statement of the hon. Minister we 
find that some investigation has been made 
but I would like to know whetber the 
Central Board of Investigation and Intelli-
gence bave tried to find out whe.her there 
have been persistent and flequent attack, on 
foreign consular people? The wife of the 
chairman of the Federal Republic of 
Gormaoy was attacked and her eye was 
Injured while going to the Republic Day 
function. S"me members of the staff and 
their family of tbe U.K. High Commissioner's 
office 10 Calcutta were attacked and tbe 
stafr were hurt. The matter was brought to 
the notice of the Chief Minister of West 
Bengal, Shri AjJy Mukherjee. But I 
do not think that any adequate steps 
were taken as regards the protection of the 
consular corps. Unless that Is done I am 
afrald our relations with the foreign 
countries would be joopardiscd. I would 
like to koow whether there Is any particular 
party that is going on doing this kind of 
thing and whether the Central Intelligence 
has gone Into it and has any information? 

SHRI Y. B. CHA VAN: As far as the 
other two incid<nts are conceroed; even the 
State Goveroment and their authorities are 
looking into themaller.Th..e mailers 
were reported to us, and I personally wrote 
to the Chief Minister inviting his attention 
to these serious developments as far as the 
dcplomatic corps was concerned, and my 
information is Ihat the Foreign Minister 
also wrOte to tbe State Goveroment about it, 
and they have taken very serious nOle of 
the matter. 
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SHRI P[LOO MODY (Godra): What 
is the point in writing to the Chief 
MIDister? He should belter write to the 
Deputy Chief Minister. 

SHRI SHEO NARAIN (Basti): What 
about the Central Intelligence Department? 

SHRI D. N. PA TODIA (Jalore) : 
Although any suoh action, where a foreign 
diplomat Is inv"lved would have been 
serious enough, but in this particular case, 
Ihis murder cannot be considered In isolation 
and it is a part of the larger question of the 
lawlessness prevailing in that part of the 
country. a a i l~  citizeDs ...... 

SHRI JYOTIRMOY BASU (Diamond 
Harbour) : He has also another IntelligeDce 

service. 

SHRI D. N, ·PA TODIA : Law-abiding 
citizens are not given any pratection there. 
and the police refuses to act. There had 
been political parties in that State who had 
been actively involved in poli tical murders 
and dacoitles. Political goondas like 
Anant Singh are flourishing there on 
account of the bank dacoities and all such 
situations. In view of this background, 
may I know Crom the bon. Minister whether 
it Is Dot a Cact that this particular case of 
murder Is a part of the overall situation of 
lawlessne,s prevailing in Wost Bengal and 
whether it is not a Cact that in West B,ngal 
the poli tical situation incites, provokes and 
encourages such type of things to take place 
there from time to lime? If Ihat be the 
case, may I know what panicular sleps the 
Cenlral Government propo,e to take to 
bring about a si tuation of law and order in 
We;t B,ngal 00 that such things may be 
prevented in future 1 

SHRI Y. B. CHA VAN : As Car as this 
particular incident is concerned, I do Dot 
think that it has any political mOtivalion 
hehind it. 

SHRI RANGA: QuestioD. 

SHRI Y. B. Chavan: But every-
thiDg that happens in a State is certainly a 
part of the prevailing situatioD ID that 

State. It does not require any special com-
ments from me. 

SHRI PILOO MODY: He seems to 
be very complaceot about it. 

SHRI HEM BARUA (Mangaldla) : 
Is it Dot a fact the murder of the FreDch 
Consul-General's wife In Calcutta and the 
murderous attack that was made on the 
French Consui Genera I as also his son is a 
part of the broad pattern of lawlessness iD 
tbat State? May I also koow whether it 
Is a fact that the Home MInister had some 
time back made a statement to tbe effect 
that there was no dislocation of ~e 

machinery of law and order in that State? 
If so, does it not contradict the statements 
made from time to time by the Chief 
Minister of the State 1 May I know 
whether the hon. Minister is making this 
statement on the basis of ,orne Cacts or on 
the basis of sentimeDts only or on the basis 
of political manipulation? 

SMME HON. MEMBERS: Expediency. 

SHRI Y. B. CHA VAN: I shall cer-
tainly explain what I had said. I do not 
know how far I was correclly reported. The 
press people had asked me whether the 
Central Government proposed to intervene in 
the B!ngaI situation, and my answer to that 
question was definitely ·No'. 

SHRI RANGA : It is not capable of 
intervening. 

SHR[ Y.B. CHAVAN I Whatever the 
reasons may be. Then, they asked me 
whether It was Dot true that the C"nstitution 
and law and order had broken down in that 
State so as to make the Central Government 
Intervene, and my answer was INo·. 

SHRI HEM BARUA ; That means that 
the hOD. Minister said that the machinery of 
law aDd order had Dot brokeD dowD in that 
State 1 

SHRI Y.B. CHAV AN :  I had said that 
it had Dot brokeD do .. D to make the iD ter-
veDtioD of the Central Government Deces-
sary. 

SHRI HEM BARUA: Is it normal 
then 1 
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SHRI N. K. SANGH! (JoJhpur) : 
When tho calling·attention.notice was given 
we had expected som. more details from the 
Home Minister. but I am afraid that his 
reply has been a very casual one. RealIy. 
Ihe attack was on the CJnsul·General and 
it was to save the Consul-General that his 
wife Intervened. and she was brutally 
murdered. The Wost Bengal GJvernment 
have said that tbere is no political moti-
vation behind it. But it has been amply 
proved by facts that nothing was stolen and 
there was no motivation for stealing or 
robbery. M,y I know whe ther the Central 
Government have put tho CBI into action 
in West B,ngal in this matter, because it is 
a very serious affair? Even the Russian 
Consul-General met the Chief Minister of 
West Bongal. and we bave recently had the 
statement of the Cbief Minister Shri 
Ajoy Mukberjee himself in the Assembly 
that the  the Government there was 
barbarous and callous and ...... 

SHRt PILOO MODY : And ur-clvilised. 

SHRI N. K. SANGHII In view of 
that. may I know whether a report has been 
called for from the Governor of the State in 
this matter and whether this investigation 
will be entrusted to the COl to find out the 
proper facts? 

SHRI Y. B. CHAVAN: I do not deny 
that the matter is serious and certainly it 
has caused concern' to the W ost Bengal 
Government and to the Central Government 
also. Therefore, a sp.cial officer of the 
Foreign Ministry went to discuss tbe matter 
with the State Government, and the Chief 
Secretary there called a meeting of the 
members of the diplomltic corps and tried 
to make certain arrangements for the 
security etc. 

SHRI S. K. T APURIAH (Pali): What 
about the security of the ordinary citizens? 

SHRf Y. D. CRA VAN I That is also 
certainly important. I do not say that 
it is not important or that it should not ~ 
discussed or considered. But my point is 
that I cannot give any more details, beCause 
the Invcstlgations are still being carried on. 

SHRI N. K. P. Salve (Betul) : Is the 
h) 1. Minister sure that there was no polldcal 

mJ.iv ation? 

SHRI Y.B. CHAVAN :  I do not think 
so. As far as the facts brought to our 
nOllce are concerned. it does not seem to be 
a ~l ically ~ i a ee act. As far as the 
CBI is concerned. I do not thInk that this is 
a case where the COl can act on its own. 
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<;;rt ~~  ari't o'T'Ii" ~n  ~ ~ l  ~ 

~ i  ~ fm'l'lmr it ~~ i n  mr SI"Iin: it; 

IJiT lOoFn' ~  ~ arfil> ~~ ~ i n  'Ii"'T 

iliCilll1 rom: ... i ~u~ .. fli ? 

SHRI Y. B. CHAVAN: The han. 
Member has certainly made some very. 
interesting and possibly imp. rtant obser-
vations about the general &ituation in West 
Bengal. The Chief Minister himself is 
aware of this position and he has been 
making public statements as' far as the law 
and order situation is concerned. I tbink 
it is proper to leave this matter in the 
hands of the ChIef Minister of West 
Bengal. 

12.19 brs. 

INTRODUCTION OF NEW MINISTERS 

MR. SPEAKER: As hon. Members 
know, two Ministers have been appointed 
in the Cabinet, and the Prime Minister- will 
formally introduce them to the House. 

THE PRIME MINISTER, MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI): 
I beg to introduce to you and tbrough you 
to the House Sbri Gulzarilal Nand., Mini-
ster of Railways, and Sbri D. S.njivayya, 
Minister of Labour, Employment and Reha-
bilitation. 

12.20 br •. 

RE: ADJOURNMENT MOTIONS 

(Query) 

MR. SPEAKER :  I have to inform the 
Hou,e that I have received notices of all 
adjournment Motions regarding recent 
Ministry-making in UP and Bihar. 

After careful conslderatioD of the matter, 
I feel that this is not a fit matter to be 
raised as an Adjournment Motion (Interru-
ptions). Lot members have patience. I 
therefore do not give my consent to the 
moving of tho Adjournment Motions. 

However, in view of the importance of 
the matter, I have admitted a short dura-
tion discussion in the name of Shri S. S. 
Kothari and other hon. members who have 
given notice of motinos, in the following 
form: 

"Role of Governors in the recent 
Ministry-making in UP and Bihar"-

SHRI MADHU L1MAYE (Monghyr): 
What about Korala ? 

MR. SPEAKER: The discussion will 
be taken up at 4 p.m. today. 

The silting of the Business Advisory 
Committee which had been fixed at 4 p.m. 
today  will now be held at 3.30 p.m. today. 

SHRI JYOTIRMOY BASU (Diamond 
Harbour) :  I have a half· hour discussion 
to raise today. This was carried over from 
the last session. What happens to that? 

SOME HON. MEMBERS: What about 
our Motions? 

MR. SPEAKER: I have not admItted 
them. 

SHRI M. L. SONDHI (New Delhi) : 
There is a sta te of w.r in Laos. It is a 
neutral country. Prince Souvanna Phouma 
has been known to the House. His is a 
neutral country. It participated in the 
Bandung Conference. Nobody here cares 
for what is happening there. The Prime 
Minister should herself have brought the 
matter before the House and told us about 
It. Our sympathies and understandlnll 
should go to Prince Souvana Phoum •. 

MR. SPEAKER: I am on my legs. 

SHRI RAM KISHAN GUPTA (Hissar): 
What about my adjournment motion in 
regard to Haryana ? 
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